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STATEMENT 

On 3-8-1972 reply was furnished to 
Unstarred Question No. 269 regarding 
complaints against CRP forces in West 
Bengal. The reply was based on information 
ascertained from the CRP Headquarters. The 
CRP Headquarters did not receive any 
complaints against its units deployed in 
Asansol-Raniganj belt area in West Bengal 
and the reply was accordingly given. On the 
8th August, the Hon'ble Member, who had 
tabled the question, wrote to me drawing my 
attention to a letter he had written to the Prime 
Minister on the subject on the 12th June. 
The communication received by the Prime 
Minister from the Hon'ble Member, no doubt, 
contained complaints against the police and 
CRP in Asansol-Raniganj coal belts alleging 
attacks on trade union movements. The 
complaints made in that letter had been 
separately forwarded to the State Government 
for inquiry and report. I regret that the papers 
were not properly connected. The delay in 
correcting the reply before the last session 
concluded occurred due to the time taken in 
collecting all the relevant papers and 
information. 

SHRI KALYAN ROY : May I seek a 
clarification ? 

MR. CHAIRMAN : No. 

SHRI KALYAN ROY : I have not 
received any reply. More and more CRP 
are being used in the coal belt against the 
workers. That   is     the      unfortunate 
situation. 

PAPERS LAID ON THE TABLE 

THE INDIAN TELEGRAPH (SEVENTH 
AMENDMENT) RULES, 1972 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI JAGANNATH PAHADIA) : Sir, 1 

beg to lay on the Table, under sub-section (5) 
of Section 7 of the Indian Telegraph Act, 
1885 a copy (in English and Hindi) of the 
Ministry of Communications (Posts and 
Telegraphs Board) Notification G.S.R. No. 
1161, dated the 28th August, 1972. publishing 
the Indian Telegraph (Seventh Amendment) 
Rules, 1972. [Placed in Library, See No. LT-
3752/72] 

CALLING ATTENTION TO A MATTER 
OF URGENT PUBLIC IMPORTANCE 

SITUATION ARISING OUT OF THE SUPREME: 
COUBT JUDGEMENT ON THE MULKI RULES 

SHRI O. P. TYAGI (Uttar Pradesh): Sir, 
I beg to call the attention of the Prime Minister 
to the situation arising out of the Supreme 
Court Judgement on the Mulki Rules, agitation 
in Andhra Pradesh in connection therewith 
and the reaction of the Government thereto. 

SHRI BHUPESH GUPTA (West Bengal) 
: Will the Government make an announcement 
today? 

MR. CHAIRMAN : Government is 
here.    They will inform us. 

SHRI BHUPESH GUPTA I If they want 
to make an announcement with regard to any 
decision they have arrived at, let them make it. 

SHRI MAHAVIR TYAGI : A discussion 
on this might better be avoided in the interests 
of an agreement between the parties, if the 
Prime Minister's judgement is not there. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS WHO 
WILL ALSO ASSIST THE PRIME 
MINISTER IN PARLIAMENTARY 
WORK RELATING TO DEPARTMENTS 
OF ATOMIC ENERGY AND 
ELECTRONICS (SHRI K. C. PANT): In the 
former princely State of Hyderabad, 
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[Shri K. C. Pant] under a rule forming 
part of the Hyderabad Civil Service 
Regulations, no person could be appointed to 
any Government service, superior or inferior, 
without specific sanction of the Nizam if he 
was not a Mulki. One of the grounds for 
acquiring Mulki status was permanent 
residence in Hyderabad Staie for atleast 15 
years. This provision was continued after 
merger of the State in 1948, nnd was 
subsequently protected under Article 35(b) 
of the Constitution. At the time of formation 
of the State of Andhra Pradesh in 1956, one 
of the points of agreement between the 
leaders of Andhra and Telangana regions 
was that the benefits of securing 
employment in Government service for the 
people of Tela-ngana region on the basis of 
local residential qualification would be 
continued in the new State for that region. 
iThe Parliament accordingly passed the 
Public Employment (Requirement as to 
Residence) Act, 1957, which, while 
repealing the Mulki Rules through Section 2, 
enabled the Central Government under 
Section 3, to make Rules prescribing 
requirement as to residence within 
Telangana area in regard to appointments to 
any subordinate service or post under tbe 
State Government or any local or other 
authority. In the Rules framed under this 
Section, requirement of 15 years' residence 
in Telangana for recrutment to public service 
in that region was continued for suboidinate 
services and posts of Tahsildars only, while 
the earlier Mulki Rules applied to all posts—
inferior or superior. The Public Employment 
Act and ihe Rules framed under Section 3 
came into force in 1959 and were to have 
effect for five years. This period was, 
however, subsequently extended for two 
further periods of five years each, i.e. in all 
for 15 years till March, 1974. 

2. The Public Employment Act and the 
Rules framed thereunder were challenged in 
the Supreme Court in AVS Narasimha Rao 
and others Vs. the State of Andhra Pradesh 
and another, and by its judgment   dated 
March 28, 1069, the Court 

declared Section 3 of the Act and the Rules 
framed thereunder in so far as they related to 
Telengana area to be ultra vires the 
Constitution. Connected issues were further 
agitated in various cases in the Andhra 
Pradesh Hight Court and in the Supreme 
Court and finally the Supreme Court in its 
judgment dated October 3, 1972 has held 
that Section 2 of the Public Employment Act 
is also bad in so far as it dealt with 
Telangana area, and that the residential 
qualification for recruitment to Government 
service provided under the Mulki Rules 
continued to be in force in the Telangana 
area. 

3. Following the Supreme Court judg-
ment, while a demand has been made on 
behalf of the Telangana region that the 15 
years' local residential qualification should 
be enforced for recruitment to all Govern-
ment service, on the other band the Andhra 
region wants that whatever safeguards had 
been provided earlier to the people of 
Telangana in respect of employment in 
Government service is all that should con-
tinue. Ever since the judgment was given, 
consultations have been going on between 
the leaders of tbe State and with the Central 
Government, to find a satisfactory solution 
of the problem in the larger interests of the 
State. Before they left Delhi after the first 
round of talks earlier this month to continue 
consultations in Hyderabad, the leaders of 
the State issued a statement expressing 
confidence that they would reach an 
agreement within the framework of the 
composite State of Andhra Pradesh. It has 
not, however, been possible for the leaders to 
come to an agreement among-themselves and 
they would like the Central Government to 
take decisions on all matters relating to 
Mulki Rules. The Central Government hope 
to announce their decisions very soon. 

Government are distressed over the kind 
of agitaiion carried on in some parts of 
Andhra Pradesh. Considerable damage has 
been caused to the Railways and other 
public properly   and  normal communica- 
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tions have been disrupted. There has also 
been outbreak of violence resulting in firing 
by the police. According to information 
available, 14 persons have lost their lives in 
incidents which took place on the 21st. 
Resort to violence cannot lead to any solu-
tion and Covernment earnestly appeal to all 
sections of this House and the people of 
Andhra Pradesh to help in restoring peace 
and normalcy which alone can enable an 
amicable settlement of this complex issue. 

 



171       CaUing Attention to a matter     [RAJYA SABHA]    of urgent public importance    172 
 

 

"It was suggested by the respondents 
that the Mulki Rules are unjust to them, 
and this was strongly denied by the 
appellants. This is a matter for Parliament, 
and not for us." 
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SHRI K. P. SUBRAMANIA MENON 
(Kerala): This Mulki agitation now going on 
in Andhra Pradesh is the fourth round of 
such agitations. As you know, Sir, now it has 
come out of a Supreme Court judgment, hut 
earlier it had come out of some other issue. 
The first mistake was committed in 1956 
itself when the principal of reservation of 
posts and resources for "development of 
particular areas was accepted because this 
was a disruptive principle. It is true that 
comparatively Telangana is more backward 
than the coastal Andhra. I would say that the 
entire Andhra Pradesh is very backward 
considering any criterion. But the remedy for 
that is not to reserve resources for one 
particular area or to reserve the jobs in the 
State Service. What the Government should 
have done, and it should do at least now, is 
to see that the entire Services 

in the State are integrated into one single 
Service with safeguards for the Telangana 
people in the ratio of 2:1. That is approxi-
mately according to the population. Now 
this will help in integrating the people. A 
Telangana man can be posted in any part of 
the coastal Andhra or Rayalseema and an 
Andhra man can be posted in any part of 
Telangana, but at the same time, both the 
Telangana people and the coastal Andhra 
people will have their share of the Service, a 
single list of Service in which the Telangana 
people will get one-third and the coastal 
Andhra people will get two-third jobs. This 
would have led to the integration of the 
Services and in course of time it would have 
led to the integration of the State as a whole. 
But the Government is not thinking on these 
lines even now. Whatever proposals are put 
forward will only perpetuate the emotional 
separation of the two parts of the State. It 
will not lead io integration because once you 
have separate services for one part and 
another part, then it is very difficult to undo 
the separatist feelings which arise from the 
existence of separate services because so far 
as services are concerned, they are 
concerned about their promotion, about their 
other facilities, seniority and all these things 
and integration can never take place. 

Similarly, Sir, it can also be done tn the 
case of Educational Services, especially the 
technical colleges or professional colleges. 
There also the same principle of 2:1 can be 
applied and if seats are available in the 
coastal Andhra colleges, then they should be 
made available to the Telangana people. 
Similarly, if in Hyderabad city itself there 
are colleges, they should be available for the 
coastal Andhra people. There should be no 
separation. And lastly, Sir, I would also urge 
on the Government that there should no limit 
fixed for this sort of 2:1 reservation because 
what is necessary is to see that tbe people of 
Andhra and Telangana get integrated in 
course of time. There jhould be no need for 
limiting the period  because   automatically 
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[Shri K. P. Subramania Menaon] after 
some time there will be no need for this 
reservation at all because the whole 
population will get integrated. I would 
therefore request the Government at least 
now to wake up to the situation and drop the 
present proposals which will not lead to the 
integration of the Andhra State, which will 
not emotionally involve the entire people in 
a single endeavour but which will only lead 
to a perpetuation of these separatist feelings. 

Sir, 1 would in conclusion warn the 
Government of India that if by any chance 
the Government's attempt to see that the 
Andhra Pradesh remains single and 
integrated is defeated, then it will be ope-
ning the Pandera's Box throughout the 
country and it will create difficulties for 
them. 

SHRI K. C. PANT : My hon. friend has 
not really asked any question. 

MR. CHAIRMAN: He has given some 
suggestions. 

SHRI K. C. PANT: He has given some 
suggestions. As he knows, our whole 
attempt is to find a solution to the problem 
within the integrated Andhra Pradesh. 

SHRI BHURESH GUPTA: Sir, before I 
ask questions I should like to express 
publicly our deep sorrow at the loss of so 
many precious lives in Andhra Pradesh as a 
result of wanton police firing and 1 lodge 
my strong protest against these killings and 
massacres for which the Centre and the State 
Government must at least bear moral and 
political responsibility and it would be in 
good grace if they own up their 
responsibility in this matter. 

Sir, the judgment of the Supreme Court 
has been before us for more than a month 
and it was quite clear to anybody who had 
carefully read the judgment and had the 
background of the situation in Andhra 
Pradesh in his mind that it would lead to 
complications and even  to an   explosive 

situation but unfortunately the Central 
Government took a different type of view. I 
do not know why. First of all the Supreme 
Court did not pronounce verdict on all the 
Mulki Rules; only one or two things 
practically they gave their judgment on. 
Now in that judgment a significant 
statement was made by the Supreme Court 
which unfortunately the Central Govern-
ment passed over for what reason I do not 
know.   The judgment said: 

"We may mention that we are nol 
concerned with the interpretation of the 
Mulki Rules and their applicability after 
adaptation. No such question was 
answered by the Full Bench or was dealt 
with by the Division Bench." 

Then they went on to say: 

"It was suggested by the respondent 
in the appeal that the impugned Mulki 
Rules are unjust to them. This was 
strangely denied by the applicants. 
This is a matter for Parliament and 
not for us. We are only concerned with 
their validity. In the circumstances 
the party .............. " 

Now the Supreme Court enjoined up on 
Parliament—and it means the Central 
Government—to apply its mind and come to 
a conclusion as to what adaptation should be 
made, how it should be applied, and what 
should be the interpretation. These were 
categorical tasks assigned to Parliament, that 
is to say, the Central Government which is 
responsible to Parliament and that task was 
not undertaken in the way the Central 
Government should have undertaken. The 
result was the interpretation of the Supreme 
Court judgement ran riot. The different 
parties started giving all kinds of 
interpretations to the Supreme Court 
judgment as if the Supreme Court had gone 
into the whole question and given its 
pronouncement. The various interests 
wanted to apply their own interpretations. 
Even then the Central Government   
remained quiet.   They were 
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seeing in the newspapers that interpretations 
were being put of the judgment which could 
not but create feelings one way or the other 
in this or that region. The Central 
Government remained quiet. The State 
Government remained quiet. What 
prevented the Central Government from 
coming out and telling the people through 
All India Radio or through the Press or 
otherwise or by a competent authoritative 
statement as to what exactly the Supreme 
Court judgment was, as to what were its 
limitations, as to what it said and what it did 
not say, when all kinds of things were being 
sought to be passed off in the name of the 
Supreme Court judgment to create ill-
feelings and so on ? There again the Central 
Government has not only been negligent, 
but criminally negligent, if I may say so 
with all respect for my hon. friends in the 
Central Government. The Central 
Government remained quiet and watched the 
most strange spectacle of the State 
Government divided, public exhibition of 
division in the State Cabinet. Statement 
made by one set of Ministers were 
counteracted by another set of Ministers. 
There were demonstrations in the whole of 
Andhra Pradesh, while the Cabinet was 
divided, and public positions quite contrary 
were taken. Is that how a Government 
should function ? 

MR. CHAIRMAM : That is for the State 
Government. 

SHRI BHUPESH GUPTA : Let me 
finish my point. I should like to know why 
the Central Government did not tell the 
Cabinet of Andhra Pradesh and the Chief 
Minister in particular that that was not the 
way to function over a matter like this, they 
should shut up and not enter into a public 
controversy opposed to each other in this 
manner in order to complicate an already 
complicated situation. Nothing was done. 
Even now we do not have anything. They 
say that the two sides must come together. 
Who are these two sides ? There is the 
battalion led by Mr. Br&hmananda Reddy  
and others on the 

one side and another brigade under the 
charge of Mr. Channa Reddy and others on 
the other side, two factions. Is that all in 
Andhra Pradesh and nothing else? Now, Sir, 
we are given to understand that they will 
come to an agreement and every time they 
were making it they would not come to an 
agreement. The agreement came in the way 
of the vested interests of either side. That is 
what happened. No side was interested in 
coming to an agreement or, shall I say, in 
belling the cat or whatever it is. The Central 
Government still kept quiet and the situation 
drifted. Has their attention been drawn to the 
statement emanating from Andhra Pradesh 
and which was issued by 79 legislators from 
both the Andhra and Telengana regions 
belonging to the Communist party. Congress 
and Independents ? I should like to know 
what is the Government's thinking on these 
four suggestions : (1) 1 he services up to the 
district level should be regionalised, (2) In 
the composite departments, i. c. Secretariat, 
and Heads of Departments and other offices 
of a Statewide character 2:1 ratio should be 
implemented as between Andhra and 
Telengana. (3) The period for this 
regionalisation should be decided mutually 
or should be left to be decided by the Central 
Government. (4) Educational facilities 
should be provided for the children of 
people from Andhra region in Hyderabad 
city. These are the four suggestions. You 
will see that they are sober. These 79 people 
have said that the Prime Minister should 
make an attempt to bring about a settlment 
on the above lines which brooks no delay. 
Our Prime Minister—well, I do not blame 
her for whatever reasons, she must have her 
own reasons—remained silent. Mr. Chavan 
talks, Mr. Ram Niwas Mirdha talks and 
others talk, but without putting the res-
ponsibility on her. She should deal with it. 
They were ready to accept it. Some amount 
of confidence was also reposed in her on this 
matter and certainly it goes to the credit of 
the Prime Minister, but unfortunately there 
are two warring groups— they must be 
brought together -for some 
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[Shri Bhupesh Gupta] internal party 
reasons I believe or whatever else it is. 
Otherwise, the Prime Minister should rise to 
the occasion here on behalf of Parliament 
and on behalf of the nation, summoning the 
confidence of the nation- in the interests of 
the unity of the country, with all of us 
together— and say to them, "Here is the 
formula, gentlemen. If you do not come to 
an agreement, here is my democratic 
solution. Accept it." Then they would have 
accepted it. Even now they would accept, I 
hope, if it is a democratic solution. 

Now, disturbances have taken place. Let 
us not think that people there want all these 
disturbances.   This appeal says— 

"Hence we appeal to all concerned 
to exercise restraint and help evolve a 
solution on the basis of the integrity of 
State and Justice to all." 

The integrity of the State is of paramount 
importance. We entirely agree that the 
integrity of the State should not be broken, 
and I think one of the ways to defend and 
maintain the integrity of the State is to 
accept a democratic solution and ask those 
people not to create disturbances. With all 
my respect to my friends in the Swantantra 
Party, I must point out that the Swtantra 
Party is running a campaign for the division 
of the State so that in the coastal districts a 
State can come up where they can have their 
party and rule. You see how partisan politics 
have been brought into this thing also. 

MR. CHAIRMAN : There are other 
Members also on this side. 

SHRl LOKANATH M1SRA 
(Orissa) : Sir, probably you remember what 
had happened in Rayalaseema. And what 
Shri Bhupesh Gupta's party did there, you 
remember, Sir ? 

SHRI BHUPESH GUPTA : Your 
memory is always unfailing, Sir; you cer-
t a in ly  remember . . . 

SHRI LOKANATH MISRA : Yours is 
proverbially short, Mr. Gupta. 

SHRl BHUPESH GUPTA : My memory 
is proverbially not short but proverbially 
very alert. 

SHRI LOKANATH MISRA : Conve-
niently. 

SHRI BHUPESH GUPTA : Very con-
veniently. 

Now, this is the thing. Why is the 
Swatantra Party doing this ? 

SHRI DAHYABHAI V. PATEL 
(Gujarat) : I must say on behalf of my party 
that the Swatantra Party has not asked for 
two States. It may be a local section that is 
asking for it, just as there is a section in all 
sides and in all parties. But the Swatantra 
Party has never officially askeJ for division. 

SHRI BHUPESH GUPTA : What Mr. 
Patel says is a good thing—he does not want 
the division of the State. I take his word. But 
I am talking ot the Swatantra Party in 
Andhra Pradtsh. They are looking forward 
to having a Chief Minister there by dividing 
the State. Therefore, the landlords arc trying 
to prevent the peasants and their children 
who want to come and fihgt for the land 
reforms, and they create disturbances, and 
they want to see that the ceilings do not 
come into effect. This is happening. They 
want to see that wholesale trade in 
foodgrains, in rice, is not taken over. That is 
also one of their objectives and so the 
disturbances are taking place. It is 
happening. I wiH ask the Prime Minister 
why she is not giving consent to the Land 
Reforms Bill and the Ceiling (Amendment) 
Bill ? That is being thwarted by these 
people. 

Therefore, I would like the Central 
Government to make its position clear as to 
when we are going to have a decision. 
These gentlemen will not come to an agree-
ment.   I think the Prime Minister will be 
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well advised to take the opinion of all of us 
in their party, our party and the other 
parties. And ingenuity has not failed her, 
she can certainly find an acceptable solu-
tion, a democratic solution, and we shall go 
to the people. If the Prime Minister gives 
leadership of that kind rather than face this 
kind of pointless negotiations, I think the 
problem can be solved and surely, the 
situation can be brought under control. 

Once again, I am extremely sorry that the 
Central Government did not take any notice 
of the warning that our party had been 
giving during the whole month. The 
situation was developing. Even yesterday at 
a meeting where Mr. Chavan was speaking, 
he did not think that the situation was 
serious. Mr. Chavan did not think so when 
we were saying that the situation was 
serious. The entire situation is not so serious 
as is made out he said. This is the 
complacent attitude. 1 do hope that before 
the week is out, the Prime Minister will be 
good enough to announce a democratic 
solution on the lines that has been suggested 
by the 79 legislators of Andhra Pradesh 
belonging to the CPI, the Congress and the 
Independents who stand by the integrity of 
the State and also for the legitimate rights of 
the Telengana region so that the people can 
be blended into unity, yet giving full rights 
to the different regions they come from. 

SHRI K. C.  PANT : Sir, the Prime 
Minister yesterday has already expressed 
deep sorrow and distress of the Government 
on the incidents that are taking place in 
Andhra Pradesh. Sir, may I say that while 
talks are going on here and even •while the 
Government of India is seized of this 
problem and  an announcement  has 
been made that a decision would be taken 
soon. 

SHRI BHUPESH GUPTA : What is that 
"soori'' ? How many people have to die 
more before a decision would be taken? 

SHRI K. C. PANT : We appeal to all the 
people in Andhra Pradesh in any region 
whatsoever not to indulge in violence 
because violence will not solve this problem 
at all. 

[THE DEPUTY CHAIRMAN in the Chair] 

SHRI BHUPESH GUPTA : That is not 
the thing. 

SHRI K. C. PANT : I am not talking to 
him. I am appealing to the people there. I 
hope he will join me in that appeal. 

SHRI BHUPESH GUPTA : Your Home 
Secretary goes there and says that a 
decision would be taken . . . 

THE DEPUTY CHAIRMAN : Mr. 
Bhupesh Gupta; you have had your say. 

SHRI BHUPESH GUPTA : I am a 
friend of both Telengana and Andhra 
regions. 

SHRI K. C. PANT : I was only saying 
that public property has been destroyed. 
Lives have been lost. Passions have been 
aroused. I would on behalf of all of you and 
all of us appeal to the people there to restore 
calm and peace because then alone can this 
problem be solved properly. *That is all I 
said. 

Now, Sir, as far as the Supreme Court 
judgment is concerned, with all respect for 
Shri Gupta, may I suggest that is not a 
question of legal interpretation alone but a 
larger question of what solution can find a 
large measure of agreement in both the 
regions, and this is what tlie Government 
was trying to arrive at. So far as the calling 
of the two sides to Delhi is concerned, he 
hinted at the possibility of party matters 
being involved in this. This is very 
uncharitable. 

SHRI BHUPESH GUPTA : On a point 
of order. I have not made any uncharitable 
remarks. Some people from the Andhra 
region, Congressmen, are saying thm it was 
written in the agreement which 
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[Shri Bhupesh Gupta] enabled them to 
join the Congress, and on that  basis they are   
claiming separation. Is it the way to do so?   
1 am not saying it. They are saying it. 

SHRI K. C. PANT : I am surprised when 
the situation is so serious and we are trying 
to find a way out partisan politics should be 
brought in. (Interruption by Shri Bhupesh 
Gupta). . . 

THE DEPUTY  CHAIRMAN : He is 
answering. 

SHRI BHUPESH GUPTA : I am hearing 
his answer. 

THE DEPUTY CHAIRMAN : You have 
had your say. You spoke for almost IS 
minutes. . . 

SHRI BHUPESH GUPTA : 1 can speak 
for five hours. 

THE DEPUTY CHAIRMAN : You 
shouJd give him some indulgence. 

SHRl K. C. PANT : In fact, he said why 
should we talk to them when they had already 
said that they would not come to an 
agreement. If you permit me to refer to the 
other House, Mr. Inderjit Gupta asked the 
Prime Minister whether she was sure that all of 
them would agree to any solution that would 
be put forward by her. He wanted the Prime 
Minister to make sure before hand that tbey 
would agree before she put forward a 
solution. 

SHRI BHUPESH GUPTA : We never 
said that. 

SHRI K. C. PANT : Mr, Inderjit Gupta.   
I will quote. 

SHRI BHUPESH GUPTA : On a point of 
order, Sir. He is misleading the House. The 
Prime Minister was clever. She said that she 
would give a solution which may be 
unsatisfactory to both the sides. I thought it 
was a very intelligent way of speaking. .. 

SHRI K. C. PANT : My hon'ble friend is 
not unintelligent. I quote what Mr. Inderjit 
Gupta said.    He said :— 

"Have you taken their prior consent 
that they will at least comply and abide by 
the Centre's decision. That is essential. 
Please first verify and then give your 
decision." 

SHRI BHUPESH GUPTA : Question. 

SHRIK.G. PANT: I would like to know 
where we do anything without consulting. He 
said, "Please get that done and then give your 
decision". He used the words "without 
consulting them'*, "without talking to them", 
''without discussion." That is what he said. 

SHRI BHUPESH GUPTA : All right. I 
am saying what I am saying. He is reading 
just one line out of it. I may tell you that the 
General Secretary of our party Shri Rajeswara 
Rao, sent a letter to the Prime Minister on the 
20th night. She was in holiday. She came 
back that very evening. She must have seen 
that letter. Our proposal is before her. 

SHRI K.. C. PANT : As for the suggestion 
that the leaders of the opposition should be 
consulted, we certainly have been mindful of 
that and already Mr. Chavan has consulted 
the leaders of the opposition. There can be no 
question of not consulting them on an issue 
of this kind. 

SHRI N. G. GORAY (Maharashtra): Sir, 
the point that was made by Shri Pant is well 
taken that nothing should be said in this House 
which will aggravate the situation or inflame 
the feelings in Hyderabad. But I would like to 
point out that it will also not be helpful if we 
try to paper over some of the basic 
differences that have cropped up. You will 
appreciate that this agitation over the Mulki 
Rules is only the tip of the iceberg that is 
submerged below. There is a lot of discontent 
which comes up often whenever any excuse 
is found there.     And the judgment in regard 
to the 
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Mulki Rules has provided this excuse. If the 
Government succeeds in bringing the two 
factions together and if they evolve a 
common formula which is agreed to by both 
sides, I think we shall be the first to welcome 
such a solution. But what I would like you 
and also the Government to take into 
consideration is whether the time is not past 
for such a patch work which will not give 
the necessary results, because today while 
we are discussing here, most probably 
Telangana bandh is being observed there. 
Yesterday we had Andhra bandh. Because of 
Andhra Bandh twelve very precious lives 
were lost and an immense amount of public 
property also was destroyed. The same thing 
is likely to happen again. At what cost do we 
try to keep Andhra and Telangana together? 
If really the people of Telangana and the 
people of Andhra have no affection for each 
other, if they have no faith in each other, if 
they do not feel that justice will be done to 
them, will it be possible for us, the 
Parliament or the Government, even with a 
person like Indiraji at the head, to impose a 
solution on the people of Andhra? That is 
the question. Yesterday I read the statement 
by the Prime Minister and I thought when 
she said that there will be no effort to 
impose a solution on the people against their 
will, she was leaving a sort of loophole or 
option open. This particular feeling between 
the people of Andhra and the people of 
Telangana was perhaps felt by the SRC also 
and in the SRC report there are paragraphs 
alter paragraphs where they have i.said that 
the case for a separate Telangana cannot be 
brushed aside lightly. And they have again 
referred to it saying that the dominant fear in 
the minds of the Telangana people is that 
when their lot is thrown with that of the 
Andhra people, because of the fact that they 
are more advanced, most probably it will be 
the people of Telangana who will have to 
suffer because they are at a disadvantage. 
Now all this history will have to be borne in 
mind because after all there was a 
gentleman's agreement and that gentleman's 
agreement was most  ungentle- 

manly implemented. So now the point is 
whether such an agreement, as my friend, 
Mr. Subramania Menon, suggested or the 
solution which my friend, Mr. Bhupesh 
Gupta, is suggesting, is good. I am asking 
this : Let the Government have its own 
assessment, whether this sort of a thing is 
going to satisfy the people of Telangana and 
the people of Andhra or whether this again 
is only a temporary solution. It is for them to 
judge, because the resources at our disposal 
are far more compared to the resources at 
our disposal. There are factions in the 
Congress Party-there are people of 
Telangana and people of Andhra. It is no use 
saying that it is Brahmananda Reddy or 
somebody else, Chenna Reddy. Now the 
thing has gone out of their hands. It is in the 
hands of the people. Thousands of people 
are on the streets. Therefore, I am saying 
that though I wish that the Pandora's Box 
should not be opened, if really the people of 
Andhra and the people of Telangana do not 
have faith in each other, if they feel that this 
particular solution is going to be temporary, 
it should be ended as soon as possible. One 
side saying that it should be permanent and 
the other side saying that it should not be 
given a long lease of life is no good. If the 
seeds of discontent arc in the very solution 
itself, then I would like to say that the 
Government should go deeper and study the 
matter carefully, try to understand the 
implications, try to understand the roots of 
the discontent amongst the people of Andhra 
and Telangana, and if they feel that such a 
solution will not solve the problem, then let 
them not hesitate to have a separate 
Telangana and a separate Andhra. 

SHRI K. C. PANT: There was really no 
question there and I have already referred to 
this question and the Government's 
approach to the matter raised by my friends. 

MR. DEPUTY CHAIRMAN: Shall I 
call some of the Andhra.Members ? 

AN HON. MEMBER : Why raise that 
controversy here ? 
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SHRl N. G. GORAY : The controversy 
is going on on the streets of Hyderabad. 
Why not here also ? 

SHRI LOKANATH MISRA : Before 1 
say anything about the agitation itself or the 
controversy there, I would like to controvert 
the impression of Shri Bhupesh Gupta that, 
the Swatantra Party has taken a decision in 
the matter and the State unit of the Swatantra 
Party is trying to take advantage of the 
situation because they feel that they can head 
a Ministry if only the present Andhra 
Pradesh is carved out. For the benefit of Shri 
Bhupesh Gupta, my colleagues, there are 
much better and my colleagues, of course 
those who belong to Andhra Pradesh, feel 
that they are being considered as second 
class citizens in the cities of Hyderabad and 
Secundcrabad. That has given him the 
provocation for such an attitude. Everybody 
does not enjoy the privilege of Shri Bhupesh 
Gupta in the Republic of India because he 
has very close to him the years of the Central 
Administration always available at his beck 
and call. 

Since my colleagues in Andhra Pradesh 
do not have that advantage. . . 

SHRI BHUPESH GUPTA : They are 
shouting slogans of separation. 

SHRl LOKANATH MISRA : Shri 
Bhupesh Gupta does not have to shout 
slogans because he can just whisper into the 
ears ol people here. .. 

SHRI N. G. GORAY : And also pinch 
their ears. 

SHRI BHUPESH GLPTA: He can 
whisper into the ears of Shri Biju Patnaik. 

SHRI    LOKANATH    MISRA : Don't 
bring in his name here. Shri Bhupesh Gupta 
is in an advantageous position. He cannot 
compare himself with tlie wretched workers 
belonging to other Parties. So far as the 
future of Andhra Pradesh is concsrned,   
even  if   it   is carved  out as a 

eparate State, Shri Bhupesh  Gupta will not 
have one member in that State. 

SHRI BHUPESH GUPTA : There you 
are. That is the inspiration for the Swatantra 
Party. 

SHRI LOKANATH MISRA : That is 
just the reason why he is trying to bring a 
list of 17 members who have now appealed 
to the Prime Minister that they want 
something. After they get it, he will go to the 
people and tell them what he has got. We 
will give the communists their rotten den. 

SHRl BHUPESH GUPTA : What is that 
7 He is quite right. Sitting by his side, 1 do 
feel 1 am in a rotten den. 

SHRI LOKANATH MISRA ; When I go 
to the Communist can p, 1 am in rotten den. 
W hen I sit beside him, 1 feel 1 am in 
pleasant company. That is the difference. 

SHRIN.G. GORAY: The matter is so 
serious and there is hardly any place for 
such pleasantries. 

SHRI LOKANATH MISRA : I say that 
the Central Government has delayed the 
matter too much. They should have taken it 
up immediately before the passions had been 
aroused. I had been to Hyderabad the day 
before yesterday, I ihink. Sir. 1 had been 
there only to consult my party colleagues as 
to how they feel about the matter. They feel 
lhat it has been delayed too much. Tbe 
Central Government which belongs to the 
Congress Party, has its own State 
administration in Andhra Pradesh nnd if 
they had taken up the matter in time, 
perhaps there would not have been a 
division in the Cabinet itself. Now, as stated 
earlier, the Cabinet has fallen out and it has 
divided itself into two camps and one camp 
is on the verge of submitting letters of 
resignation or perhaps it has already done 
so. Or, Sir, it is probably pending with the 
Chief Minister. If that is the attitude at the 
Cabinet level 
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in the State, wliat would be tlie attitude of 
the common man? 

Now, Sir, as Mr. Goray put it, now the 
tip of the iceberg only is being seen so far as 
this matter is concerned and a little pro-
vocation gives sufficient opportunity for 
people's passions to be let loo>e in Andhra 
Pradesh. Sir, this'has been the fourth 
occasion when there has been serious 
complication in the State. Therefore, unless 
things are done in time, it would be difficult 
to settle the issue and it is like marrying at 
the age of fifty. .. 

SHRI MAHAVIR TYAGI (Uttar Pra-
desh) : Like Mr. Bhupesh Gupta. 

SHRI LOKANATH MISRA : .. .or too 
late. Let us not now lalk about Mr. Bhupesh 
Gupta. 

Therefore, Sir, I would squarely  blame 
the Central Government  as well  as the State 
Government for having lost an opportunity 
when they could have taken up the matter  
seriously and brought about a solution.     
Parliament   is   the    sovereign authority and 
if they  wanted  to  do  away with some parts 
of the Mulki Rules they could   have  done   
it easily and it   would have taken only one 
day.   If they informed the Parliament that 
this thing could not be done in the larger 
national interest, both the   Homes of    
Parliament could have passed it in one day.     
But. Sir,  they did  not take it   up   in time 
and now have left the matter to be decided in 
the streets of either Hydeiabad or Guntur or 
Nellore or some other   part of the Slate and 
it is very difficult   now   and   it   is   
ridiculous   for   the Government,   for   the 
spokesmen   of the administration,   to appeal   
to the members of the Opposition to remain 
quiet because they are seized  of the matter.    
What arc they seized of?   If they are seized 
of the matter, then why were 17 people killed 
the day before yesterday?   And , Sir, 
probably the way  things   are  handled   
shows  that there would be many more 
casualties in the city of Hyderabad today and  
everybody in 

Hyderabad who belongs to the former 
Andhra Pradesh, the non-Telangana area, 
feels that he is living under humiliation. 

Therefore. Sir, I would like the Central 
Government to go ahead, to speed up their 
line of action and if anything is possible, it 
should be done immediately and if nothing is 
possible, Sir, I would be tempted to agree 
with Mr. Goray that it should be disposed of 
finally . . . 

SHRI N. G. GORAY : Don't succumb to 
temptations. 

SHRI LOKANATH MISRA : I said that 
I am only tempted to agree with you. 

SHRl BHUPESH GUPTA : Here you 
are.   You are tempted to agree? 

SHRI LOKANATH MISRA : I am 
tempted to agree with Mr. Goray because I 
find that that may be the solution. 

SHRI BHUPESH GUPTA : Now, Sir, 
what I said is correct. He is tempted to 
agree that separation is the solution. What 
is the temptation here is reality there as far 
as the Swatantra Party is concerned. 

SHRI LOKANATH MISRA : Sir, like 
Mr. Bhupesh Gupta, I do not assume 
omnipotence , . . 

SHRI BHUPESH GUPTA : Your land-
lords   are   active there . . . 

(Interruptions) 

SHRl LOKANATH MISRA : 1 do not 
claim omnipotence like Mr. Bhupesh Gupta 
and 1 do not say many things on the floor of 
the House in the name of the patty as he 
does. l do not carry that status in the party. 
Therefore, Sir, whatever 1 say 1 say on my 
own and 1 do not carry the views of the 
parly nor 1 do want to ex press my views as 
the views of my party. Therefore, Sir, what 1 
have said 1 have said as Lokanath Misra, a 
Member of the Rajya Sabha. 

MR.  DEPUTY  CHAIRMAN  :   Yes. 
Mr. Pant. 
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SHRI K. C. PANT : Sir, I have already 
indicated the various steps that were taken 
after the Supreme Court judgment to set in 
motion the process of consultation ... 

SHRI BHUPESH GUPTA : You have 
not said one thing? Are you going to amend 
the particular article in the Constitution? 

SHRI K. C. PANT : Sir. the process of 
consulation was set in motion, and all the 
facts are before the House. I need not repeat 
them. I would only say that no impression 
should go round that the State Government 
ignored the matter or ignored the seriousness 
of the matter or they did not take it up 
immediately after the Supreme^ Court 
judgment. Nothing of the sort. They 
did^certainly take up the matter..It is a 
matter which involves emotions on both 
sides. It has a certain history. It is a 
complicated and complex matter. Therefore, 
it was but natural that a certain amount of 
time is taken to arrive at an agreed decision. 
Hurry is not always the solution to every 
problem. It would be easy to lay down a 
certain solution. But the point really is 
whether that solution is workable, and where 
a solution has been given, to see whether 
there is acceptance of that solution by both 
sides and this kind of violence does not 
continue. This is the test of a solution—not 
merely time and speed. 

Then, Sir, he referred to the late 
marriage. I rather say it is a late divorce. He 
is ignoring the ties that bind the people of 
the two regions together, and this tendency 
to ignore the ties should not be taken too far. 

MR. DEPUTY CHAIRMAN : Mr. Papi 
Reddi. 

SHRI PAPI REDDI (Andhra Pradesh): 
Mr. Deputy Chairman, Sir, ever since the 
two areas were merged in 1956, unfortuna- 

tely, there was never an emotional 
integration. The minds and hearts of both 
the regions were never nearer so far. There 
were some historical conditions. One of 
these ts the Mulki Rules. To a certain 
extent, the Telengana region was apart of 
our so-called liberation movement, started 
by the erstwhile Communist Party. So right 
from the beginning it has its own existence, 
and it has its own way ot thin 

So, Sir,~these ]Mulki Rules, I should 
say, are just anachronistic and feudal relics. 
If we at all want any solution acceptable to 
all people, the main bone of contention is 
the city. Then the other thing is the Regional 
Committee. Sir, about Regional Committee 
I am not bothered about a gentlemen's 
agreement or otherwise because, normally, 
we are usually changing our approach to 
those agreements. Tlie biggest gentlemen's 
agreement, that is, the Constitution if 
necessary, is being changed. 

These Mulki Rules arc like a Firman 
issued by the Nizam. An important thing we 
have to note is that we have called people 
who fought the Nizam,' the freedom 
fighters, and we are giving them Tamra 
Patras, on the one hand and at the same 
time, we want to continue, the Rules framed 
by the particular Nizam, which are not 
tenable. 

Then, Sir, about these regional 
committees, these committees are almost 
parallel assemblies. Of late, they have been 
adding to the common offices in the State 
List. That means the'expenditure on these 
offices would be in a certain t ratio. Then, 
according to the Mulki Rules, it means that 
a person should be a mulki of that area, to e 
employed in that particular office, that is, 
Hyderabad. Hyderabad is the capital of all 
Telugu speaking people, and everybody has 
equal rights   there. 
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Another important factor to be thought of is 
that when both the regions merged the 
income of Hyderabad was Rs. 4 crores and SO 
lakhs. But now it has gone up to about Rs. 36 
crores. This is all because of the contribution 
of the Andhras or the composite nature of the 
city. So, the opportunities available in 
Hyderabad cito must be provided to 
everybody. Then, Sir, nobody would have 
thought of the recent happenings, but for the 
delayed action of the State Government. Even 
regarding the approach to the Supreme Court 
judgment, there does not seem to be any 
unanimity in the Cabinet because the Andhra 
Ministers say tbat the Chief Minister did not 
consult them before he went to the Supreme 
Court. So, good or bad, the decision has come 
and people from Telangana feel that they must 
implement the judgment. Apart from the the 
Telangana Regional Committee, the latest 
phenomenon is that we have 3 Cabinets, the 
Andhra area Cabinet, the Telangana area 
Cabinet and the third one is the Chief 
Minister. The Chief Minister has not spelt 
out his opinion about these things and all the 
time he is wasting his time in Delhi. We have 
been told that the Central Government has told 
these beople that they should decide these 
things at Hyderabad and that it is a matter for 
the State Government to decide. Now it is more 
than 50 days that the decision has come and 
the Chief Minister has yet to call the 
Assembly, consult the Assembly and get the 
opinion of the Assembly before he can 
reeommend anything to the Central 
Government. 

So, Sir, all said and done, unless we have 
equal opportunity and unless we feel tbat we 
are one in the State capital, it would be 
impossible for anybody to continue as an 
integrated State. We are not interested in jobs, 
employment and other things. But everybody 
from the State must have equal 
opportunities. Of late, our State Cabinet 
seems to have developed some fascination for 
Delhi. We can as well make Delhi our 
capital. That would be a much better thing 
than Hyderabad. 

SHRI K. C. PANT : Since we are seized 
of the problem just now, I am sure my hon. 
friend does not expect me to comment on the 
details of the suggestions which he has made 
or the points of view which he has put 
forward. All I can say is that the Government 
of India would like to work towards a solution 
which sees that neither the Andhra nor the 
Telangana people suffer and that maximum 
justice is done to all as it is in the inteiest of 
the State and the country. 

SHRI M. SRINIVASA REDDY (Andhra  
Pradesh) : Deputy Chairman, Sir,   it is 
unfortunate that  this matter should be 
brought at Parliament level and  discussed. 
After all, it is for those to discuss and to find 
a solution who want to live together. For my 
part, I came there 10 years  back. Today if 1 
have to go to any  institution seeking 
admission  for my children, they ask me  : 
Are you a Mulki ?   What is it ? As a citizen 
of Ind ia, I can seek admission in any 
institution in Calcutta.    But in my own 
capital, in my own State I have to say 
someting to   qualify myself to seek a seat. 1 
tell you that it is a shameful thing for me to 
say that 1  belong to that State.   I tell yeu.  
Sir, that for   the last  16 years, the steps  
taken by the State and the Centre have     not    
done    much     to     integrate the     State      
and     I     say     that     the State      leaders        
completely      deserve to be condemned for 
this.   They  play their politics rather than to   
help  in integration of that State and they have 
brought about the situation which  we are 
now  facing. What forces on earth today can 
unite them is the question for all of us.   We 
have got complete faith in our leader.   I do 
not know how she   can spell out a decision. I 
know any decision of the Prime Minister 
today cannot be   occepted by this side or that 
side.   I  am sure about it unless those who  
introduced    these   Rules   are   here, unless 
we are confident thet we can  go   to our 
people and say that this is  a   reasonable   
decision   or    unless    we  are brave enough 
to say that it is not possible for us to go to  
the  people  and  convince them. 
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[Shri M. Srinivasa Reddy] 
I am telling you this fact. This is our position 
and it is unfair on the part of these leaders to 
ask the Prime Minister to spell out a 
decision. I tt II you now and I told you long 
back that we had an element in that State 
from the very beginning which wanted 
disunity of these Telugu-speaking people and 
this fact I want to bring to the notice of the 
people. There are people who are working in 
this direction. So, Sir, it is an unfortunate 
thing, it is our own Government, our own 
Party-government in the State and I do not 
know whom to say, what to appeal. So, this 
thing must be thought over properly; wiih-
out breaking the State I want a solution. The 
people of Telugu-speaking region, and the 
people belonging to Andhra are the full 
citizens of this counrty. This Telang-ana 
Regional Committee is a poisonous thing 
which is responsible for encouraging the 
Telugu-speaking people for all this. The 
Central Government should disintegrate this 
Regional Committee and find out a solution 
to integrate the people together. 
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SHRI BHUPESH GUPTA : Sir, on a 
point of clarification. He should not say that. 
You were not here. When the question of 
formation of Andhra Pradesh on a linguistic 
basis came up in the time of Jawaharlal 
Nehru, Dr. Radhakrishnan was occupying this 
Chair. The proceedings will bear me out that 
we were fighting for the linguistic unity of 
the State. I do not know why be says that he 
was denied of my company. 

SHRI NAVAL KISHORE : I am sorry I 
missed the wise company of Shri Bhupesh 
Gupta. 

 

 

SHRI N. G. GORAY : May I make a 
request ? When the Prime Minister is here—
and all of us have opened up our minds—will 
she not say something ? 

SHRI BHUPESH GUPTA : I think you 
can give out the formula. 

SHRIK. C. PANT: My hon. friend raised 
one specific point about ihe Chief Minister 
having given an assurance that if the 
Supreme Court held that the Mulki rules are 
valid, the Government would apply the 
Mulki rules. I have no knowledge of this at 
all and I am very doubtful if a responsible 
person would make a hypothetical statement 
of this kind. So far as the other suggestioi s 
are concerned I have already indicated the 
approach of the Government in the matter. .. 

SHRI BHUPESH GUPTA : Article 16 
(3). 

SHRI K. C, PANT : It  is  one  of ibe 
suggestions that Domes up and it is in 
relation to the public employment A". why 
it was sturck down and so on. 1 am aware of 
the implications. 

SHRI BHUPESH GUPTA : Unless you 
emend article 16 (3) again it will be struck 
down 

SHRI K. C. PANT : I am aware of the 
implications,     but     there   is nothing 
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that 1 can say here on the spot on a question 
like that. It is a delicate matter and it has 
many implications and any decision taken 
can have far-reaching consequences. So 
there is no question of a partisan approach to 
the problem. There is no question of internal 
Congress poiitics or anythings like it. It is a 
question on which the Government brings a 
national point of view to bear keeping in 
raind not only the present but also the future. 
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THE PRIME MINISTER (SHRIMATI 
INDIRA   GANDHI): May   I say a few 
words, Sir ? 

I would also like to express my deep 
sorrow over the situation that has arisen in 
Andhra Pradesh and at the loss of life and 
the destruction of property. It is sad at any 
time, but to destroy railways and so on 
especially at a moment when the country is 
going through an extremely difficult 
economic situation and when we need the 
railways and communications more than 
perhaps any other time of our development, 
is indeed a very sad happening and a sad 
commentary on the way in which some 
people's minds work. 

I welcome the suggestion which many 
Members have made (hat we should all 
together condemn any type of violence and 
we should try to explain to the people and to 
educate them that violence will not lead 
them any where nor will it advance their 
cause in any way. 

Sir, no solution can ever be satisfactory 
to all the people, especially in a situation 
where the demands are somewhat contra-
dictory. And that is why 1 was not trying to 
be clever when I said that the solution may 
not satisfy everybody. In any such situation 
whether it takes place in Andhra Pradesh or 
any oiher part of the country where there are 
conflicting demands and desires, ali that one 
can attempt to do is to find a solution which 
creates the greatest satisfaction. But you 
cannot possibly satisfy everybody. And so 
when I said this I was merely stating a fact 
and not trying to be clever, i think Shri 
Goray has misunderstood me because so far 
as I recollect I have not said that no solution 
would be imposed. But he is correct in this 
way that although I have not said this, even 
one imposes a solution it has to have some 
degree of acceptability amongst the people, 
otherwise it just does not work. Although 
some people have regretted the fact that we 
have been talking to different people and that 
no agreement has been reached, but even if 
no agreement is reached, as my colleague, 
Shri Pant, has pointed out, we do have to 
discuss this with people of different shades 
of opinion not only in our party but also of 
other parties. 1 think Shri Chavan made very 
sincere efforts to meet as many people as 
possible during his visit to Hyderabad so 
that he could get their points of view and 
also so that they could understand our point 
of view in this matter. 

As hon'ble Members know, Mr. Pant 
met most of the Leaders of the Opposition 
in Parliament also and discussed the matter 
with them. I am sorry my hon'ble friend, 
Shri Misra, always wants   to  have 
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a dig in some way every time he gets up. 
Perhaps he thinks that it adds strength to his 
point while other Members feel that it does 
not. This weakness whatever arguments he 
already made. Perhaps he knows Mr. 
Bhupesh Gupta better than 1 do since he sits 
with him most of the time, and he also knows 
that far from whispering. The complaint is 
that Shri Gupta talks too loudly. On this 
matter also, the moment the letter was sent 
to me with their viewpoint, it was also dis-
tributed to the press and to other people. So 
if it was whispering it is a new type of 
whispering which includes everybody. 

SHRI BHUPESH GUPTA: On a point of 
clarification. We sent a letter which up till 
now has not been released to the press, It is a 
statement which was issued in Andhra 
Pradesh by 79 legislators which had been 
distributed there. We have not distributed 
that. 

SHRIMATI INDIRA GANDHI: All 
right I accept your word . .. 

SHRl BHUPESH GUPTA : You correct 
yourself. 

SHRIMATI INDIRA GANDHI : All 
right. 1 am correcting. But the point 1 was 
making was that everybody else had that 
information along with me. This is the 
position, whether you gave it or somebody 
else gave it . . . 

SHRI BHUPESH GUPTA : Again, Sir, 
we had not even talked to anybody about it. 

SHRIMATI INDIRA GANDHI : May be 
it was just telepathy. 

SHRI BHUPESH GUPTA : Your 
Secretariat and quite so many other people talk 
to so many people. They might have done it. 

SHRIMATI INDIRA GANDHI : Several 
people have commented on various party 
differences there.   We   are entitled 

to express what their point of view is. But 
we all know that whenever there has been a 
question of language or anything, ali parties 
have had difference of opinion amongst 
themselves, not just with the other party. 
We know that when it it a question of 
Maharashtra, Mysore or the river waters or 
anytning, most parties take the stand of their 
region, of their area. So it is very unfair to 
say that this happened in our party. I do not 
deny that this feeling exists as one Member of 
our party from Andhra Pradesh said. I can 
fully sympathise with him, How unhappy he 
is feeling over the situation and on the real 
difficulties which can arise if strict enfor-
cement takes place. 

Whether with regard to the people of 
Telangana or all those living in other parts of 
Andhra   Pradesh,   we   all   know  that 
Telengana is  a backward area and  that 
certain things which were to be done were not  
done  in  good  time.   However, it is not true 
to  say that since  then we have been sitting   
back  complacently   because when the 
trouble first arose, after (bat we have been  
meeting continuously and  the programme 
that was made was not a patching up 
programme; it was a programme which we 
thought would help to  integrate the two 
people,  which would remove the doubts  in   
the   minds   of the Telangana people about 
their not getting full justice in the composite 
State of Andhra Pradesh. And  we  have   the 
Regional Committee, we have the Review 
Committee, and various other groups, which 
have been meeting regularly and trying to 
expedite the implementation  of the  points 
that were earlier decided upon and I have no  
doubt  in  my mind  that the situation was  
improving, whether   with  regard  to  
services or any other  matter, and given a 
little more time this matter could have been  
sorted out to the   satisfaction  of,   I   think,   
practically everybody there.   But  there is no 
doubt ihat the judgment coming at this 
particular time naturally has aggravated the 
situation. Now, we  are for the people of 
Telangana, we are for  the people of all other 
parts of 
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also.   Telangana has been backward but 
Rayalaseema is also backward,   ft is not 
true that  all the rest of Andhra Pradesh is 
very advanced or developed.   
Rayalaseema, as we know, is extremely 
backward.   It has constant problems of 
drought and water difficulties and so on.   
So these are problems  which are faced by 
every State.   We are making a tremendous 
effort now to try and see that the services 
and goods which are needed do reach the 
people who live in these backward areas 
and that they also get justice. This 
problem, of course, is not a new one. It is 
an old one.   Therefore,  the situation there 
cannot  be compared to what happened in 
any other State or is likely to happen.   It 
was a particular situation at the time of 
States' reorganisation.   The emotion that 
has erupted is not a new.   It lias been 
simmering and when it gets an occasion, it 
boils over.   But this doss not mean that it 
can never be solved.     It does mean that 
all of us, all  parties, must cooperate in 
trying to convince people of the State that 
their larger interests lie in their working 
together for the improvement of the 
conditions of all the bockward areas of that 
State. 

The word "separation" is used rather 
easily in this context and sometimes in other 
contexts. The question we have to ask is : 
Will separation really solve or provide a 
solution or is it going to open out a whole 
new series of new problems? Not just for 
other States but for this very State for the 
people of Rayalaseema or the Cir-cars or 
Telangana, it is not going to be an ending, it 
will be a beginning of a whole new series of 
problems and of complexities. Therefore, we 
should not use the word too easily or think 
that it is some kind of a magic solution and 
by which everything will be solved. It 
certainly will not be solved. And we do 
sincerely believe that the future of the 
people in Andhra Pradesh there lies in their 
working together, in their trying to help one 
another. There are many difficulties.   I am 
not   saying this is easy.   | 

Nothing in the world that is worthwhile is 
ever easy and effort has to be made. We 
must make that effort together and coope-
rate. I am not saying that immediately the 
people of Andhra and Telangana are going to 
fall in to each other's arms. It is going to take 
time to heal the wounds, it is going to take 
time to create an atmosphere. But we must 
make an effort in that direction. I am very 
glad that here at least most of the opposition 
parties feel the same way and I sincerely 
hope that they will help us not only here on 
the forum of Parliament, but also with their 
party units in the States. Just as our party 
was accused, it is perhaps the same with 
their parties that those who live in the 
different areas try to see local problems from 
that particular narrow angle which is not 
always the angle which will help the people 
of the State or the party as a whole. If it is so 
for our party, it is equally so for ali the other 
parties. Therefore, I hope that we shall all 
condemn violence and we should all try and 
see how we can bring these people together. 
As I said, this problem was being solved.. . 

SHRI   BHUPESH   GUPTA :     Don't 
delay it. 

SHRIMATI INDIRA GANDHI While it 
is very difficult, perhaps an early decision 
that will now be made could have been 
given earlier, but I cannot say that the result 
would have been different. Maybe that any 
decision that is given or any solution that is 
sought would also be agitating the people's 
minds and there would be this type of 
agitation and violent demonstration. We 
cannot say for sure that it will be . . . 

SHRI BHUPESH  GUPTA: Why not 
give it? 

SHRIMATl INDIRA GANDHI : 1 en-
tirely agree that there should be no delay. 
We have already announced that we will 
take a decision very soon. Whatever the 
decision is, it will not satisfy all the people., 
even though the Government  has come to 
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me and said that they will try to implement 
whatever decision we give. Naturally I have 
not said that everybody will be satisfied. 
There may be elements who will try to take 
advantage of the situation. I should like to 
appeal to all of you to help and see . . . 

SHRl BHUPESH GUPTA : We are 
ready to help . . . 

SHRIMATI INDIRA GANDHI: First 
you can help by not interrupting. 

SHRI DAHYABHAI V. PATEL : He 
has always been helping you, Madam. 

SHRIMATI INDIRA GANDHI : I want 
help from all parties, not one or two parties, 
in such matters which affect the whole 
nation. This is not a matter which has 
affected only Andhra Pradesh or Telan-gana 
area. It affects the whole nation. I feel that if 
we all regard it as a national problem and 
not as something of which we should take 
advantage, and all parties help, it will be 
easier to have an acceptable solution. 

THE DIPLOMATIC   ANO   
CONSULAR OFFICERS   (OATHS  AND  
FEES) (EX TENSION TO JAMMU AND 

KASHMIR BILL, 1972 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRl SURENDRA PAL SINGH) : Sir, 1 
beg to move for leave to introduce a Bill to 
provide for the extension of the Diplomatic 
and Consular Officers (Oaths and Fees) Act, 
1948, to the State of Jammu and Kashmir. 

The question was put and the motion was 
adopted. 

LEAVE OF ABSENCE TO SHRI 
JAIRAMDAS DAULATRAM 

MR. DEPUTY CHAIRMAN : I have to 
inform Members that the following letter 
dated the 18th November, 1972, has been 
received from Shri Jairamdas Daulatram :— 

"I find that I am unavoidably de-
tained at Bombay in connection with a 
very important matter of a public nature 
and I am not sure when it will be 
completed. As my personal presence is 
imperatively nacessary, I find it difficult 
to come to Delhi for an uncertain time. 
As soon as I can free myself, I will come 
but to be on the safe side, I would request 
the permission of yourself and the House 
for absence during the current session. I 
hope the request will be granted." 

Is it ihe pleasure of the House that per-
mission be granted to Shri Jairamdas 
Daulatram for remaining absent from all 
meetings of the House during the current 
session? 

(No hon. Member dissented) 

MR. DEPUTY CHAIRMAN : Permis-
sion to remain absent is granted. 

REFERENCE TO ASSAULT ON DR. 
Z. A. AHMAD AT CUTTACK 

SHRI BHUPESH GUPTA ( West 
Bengal ): It has been reported in today's 
papers that. . . 

MR. DEPUTY CHAIRMAN : Chairman 
has not given you permission to raise 
anything now. 

SHRI BHUPESH GUPTA : Dr. Z. A. 
Ahmad, a member of this House, has been 
assaulted in Bhubaneswar and Cuttack. It 
has appeared in ali the national papers. lam 
not going into the elections. 1 do not wish to 
go into that. But surely. . . 


